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Shri M,G,Bhangade
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- DRAL JUDGEMENT _ ‘ Dateds 15:9,1994
¢ ‘ (PERs M,S,Deshpande, Vice Chairman)
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WIS TR, ‘
é’f'?Bragbmq"tima,-he stated that the only relief hs would be asking
"', . g y : .
5( o sent case is to direct the respandents to consider the
5 v e ' ’ v
1%

TR ) : :
. Q} appl%paﬁ% for a fresh appointment in accordance with-the rules
A - K
Mg e . L
' Bﬁ %hnthu fresh appointments are made and that the question whether

. : be
the respondents is an Industry or not should be allowed to/fre-agitateq,

-

1 | . X 2/"



ﬂ?»"r{‘f& —
PoeN.
i . ».q'. N

2¢ In OA. 291/90, the learned counsal for the applicant
_ etatas that we should also make a t’urther direction that tne
E o . ._Acondition of 89 days should not be. allowed to be put whila
. " meking appointments with 8 viaw to dapriva tha amployeaa of the

| b'banefit of pat:mananr.:y° We do not thmk, in viaw of‘ the stdtement
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;f + 8 o\;ﬁaf\questions. All th&t we naad say ia that the reapondanta
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the applicat;wns -are d18posad ofof .In view of‘ ,thls "obsa"rvatio'n, there

¢ e '-,»'mill be no ‘orger. on the amenament applLCdtlon filﬂd today\,
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